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(b) if so, the details thereof; and 

Cc) e tIme by hich this amendm n is 
pt'Of:Oseo to be made and if not. th reasons 

etor? 

THO MI lSTER OF STATE IN THE 
1 ISTAY OF LA A 0 JUSTICE (SHRI 

H.R SHARD ): ( ) a d (b). Yes. Sir. 
o e r pr senta ion ha been ree j"ed 

rough 1 e Hon 'ble ember Shri Rawat tor 
de elion of ub-ruJ (1 A) 01 rule 20 of Order 
V of th First Seh dule to the Code of Ci"" 
Procedure, 1908. or am ndm nt th r of to 
enable service of summons by an advertise-
ment not only in daily newspapers but also in 
weekly n spapers. 

(c) No f nal decision has been taken in 
this regard. 

Openfng of BSRB In HUI Areas of Uttar 
Prade h 

3555, SHRI HARISH RAWAT: Will the 
in's er of F1NANCE be pleased to state: 

(a) whether there is any proposal to 
open a branch of the ~ankin9 Service Re-
cruitment Board (BSRB) in the hill areas of 
Uttar Pradesh in order to extend the employ-
ment opportunrties in the banking ervice 
theie; 

(b) if so. the time by which it will be 
opened; and 

(c) , no the steps proposed 10 be taken 
to provide employment opportunities in these 
areas? 

Tf-lE Mt liSTER OF ST TE IN THE 
DEPART ENT OF ECONOMIC AFFAIRS 
I.' THE N I ISrny OF FINA CE (SHRI 
EDUARDO FALEIRO): (a) 0, Sir. 

(b) Oo~ not arise. 

(c) Und r the existing recruitment 51 -
tern for the public sedor banks eligible can-
didates from th hill ar a of Utt r Pr de$h 
can apply for the posts. s and when adver-
tised by the Banking Service Recruitment 
Boards. 

P ndlng ulti Purpo Hydel Project 
In U.P. Do to tnt ,-Sat Disput 

3556, SHRt HAAISH RAWAT: Wmthe 
Minister of WATER RESOURCES be 
pleased to state: 

(a) he nam s of multi-purpose hyde' 
projects in Uttar Pradesh on which work ha 
not commenc d becaus of inter·State water 
dispute; nd 

(b) the steps taken by Government to 
resot"e such disputes? 

THE MINISTER OF STATE OF THE 
MINISTRY WATER RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
M.M. JACOB): (a) and (b), While Panchand 
Multipurpose Project has been returned to 
the State Go"ernment for w nt of inter-State 
agreement, in respect of Kishau Project, the 
State Go"ernment has to comply with the 
comments of the appraising agencies in-
cluding resolution of inter-State issues. 

[English) 

Reduction In Court Holidays 

3557. SHRI MOf-lANBHAI PATEL: 
SHRI CHINT AMANI JENA: 

Witfthe Minister of LAW A DJUSTICE 
be pleased to state: 

(a) whether the lawyers Forum or Civ~ 
liberties has urged the Chief Justice of India 
to reduce the number of holidays in the 
courts !n order to clear heavy backJOg of 
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pending cases which is one of the reasons 
for h avy backlog of cases' 

(b) if o. whe her there has been any 
discussion with Government on the subject; 
and 

(c) jf so, the decision taken in the 
matt r? 

THE MINISTER OF LAW AND JUS-
TICE (SHAI B. SHANKAAANAND): (a) to 
(c). The information is'being collected from 
th Supreme Court of India and will be laid on 
th Table of the House. 

Stopp ge ,of S ryu .. Yamuna Expre sat 
Rudauff 

3558. SHRt NIRMAL KHATRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have can-
celled the haft by 9491950 Saryu Yamuna 
Express at Radauli with effect from 1 st May, 
1989: 

(b) if so, the reasons therefor; 

(c) whether Government have received 
any represen ation to restore this halt; and 

(d) if 0, the action being taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes. Sir, only 
of 950 Saryu-Yamuna Express. 

(b) Due to poor patronisation. 
(c) Y s. Sir. 
(d) Being restored from 1.9.1989 on 

e p·"'Irimentai basis. 

NOOARetu . ing of neposits by (nanetal 
Institutions 

3559. DR. CHANDRA SHEKHAR 

TRIPATHI: Will the inister of FINANCE be 
pleased to state: 

(a) whether Government are aware that 
several private financial institutions and banks 
particularly in Lucknow and Bombay are not 
returning the depositors' money, on demand; 

(b) if so. the details thereof; and 

(c) the action proposed to be taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECPNOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Reserve 
Bank of India has reported that it has not 
received any complaints that banks in 
Lucknow and Bombay are not re1urning the 
depositors' money on demand. 

Reserve Bank of India has further re-
ported that it has received complaints against 
a non-banking financial company registered 
in Bombay that the Company was not repay-
ing the deposits on demand by the deposi-
tors. The Reserve Bank of India had looked 
into the matter. The Company has been 
prohibited from accepting any fresh depos-
its. Reserve Bank of India has also informed 
the Registrar of Companies, Maharashtra 
sl:Jitabty. Reserve Bank of India has also 
reported that it has not received any com-
plaints against any non-banking financial 
company based in Lucknow tor non-pay-
ment of deposits on demand. 

Rate of Inflation 

3560. SHRI KRISHNA SINGH: Wilithe 
Minister of FINANCE be pleased to state: 

(a) the annual rate of infla ion for the 
year ending Marc t ... 9P J a 'c ~es it 
compare wit he precedi 9 two years; 

(b) the value of upee based on 1960 




